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CENTRAL ADMINISTRATIVE TRIBU %
PRINCIRAL BENCH

0A No.3199/2001
MA No.2632/2001

Mew Delhi, this the 27th day of the November_zool
HON’BLE MR. V.K. MAJOTRA, MEMBER (A)

1. R.Srinivasan
30 Shri N. Raghavachari .
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Ly, Yalthesswaran
53/0 Shri P.V. Viswanathan.

FParandur Kadambir Srinivasan
S/0 Shri Parandur Bhashvam
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4. R. Balasubramanian
8/0 Shri ¥. Raghunatha Iver
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M.C. Das
&S0 Shri M. Parankusa Das

&. Siripurapu Hariprasad Babu
S/0 late Shri venkata Subbayva.

I.0. amin
S350 Shri D.T. amin

a. K. Subrahmanyan
S/0 Shri kK.C. Krishnamoorthy Iver.

. R. Marashimhan
$/0 late Justice Shri M.R. Avvangar.

10. M.H. Balakrishnan
S0 Shri MoK, Hariharan.

1l Raj Kumar Shukla

s/0 Late Shri B.K. Shukla
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Y. Ramaszsamy
S50 Shri R, VYenkateswar

1z, Tei-Singh Yardwva .
3/0 Shri B.L. Yardva.

14. Satvender Nath
S0 Shri JoN. Mahent.

15. Mre. Shella Slingh
Widow of Late Shri B.P. Singh
Frincipal Railway staff college Vadordara.
wew - Applicants
(By Advocate: Mrs. Meenu Mainee)
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Union of india : Through

1. The Secretary,
Ministry of Railwawy,
fFailway Board)

‘ vm New Dalhi.




2. Secratary,
Ministry of Personnel.
Public Grievances & Pensions,
Department of Pehnsion & Pensioners Welfare,
New Delhi.
‘ ... Respondents

ORDER _(ORAL.)

Mrs. Meenu Malnes, learned counsel Tor the

applicants heard.

2 Applicants., 15 in number, have filed Ma 2632/2001
far leave to file the single petition on the ground that
they have the common cause of action and common reliesf.

Me is allowed.

K applicants 1 to 14 &Y€@ 3ll General Managers in the
Northern Raillwavs while applicant No.l5 Mrs. Sheila
Singh .is the widow of éhri B.P. Singah., Princibalm
Railway Staff College Yadordara. applicants 1 to 14 and
deceased esmplovee,i.e., husband of applicant Mo. 15
retired prior to 1.1.199% with effect from which date
the recommendations of the VYth Central Pay Commission
{in  short “vth CPC’) were implehentéd. Their pension
Was  required  to ke fixed in terms of Railway Board’s
letter dated l5.1;1999 (Annexure A-2) Tollowed by  the
proviaimns made by the Railway Board in their letter of
30.6.1999 (Annexure A-3) and their letter dated 9.9.1999
Clanniexdre o A-4) . The underlving principles in  these .
letters is that w.e.f. 1.1.1996, the pension of all the
pensioners irrespective of ﬁhe date of their retiremsnt
shall not be less than 50 per.cent of the minimum of paw

in the revised scale of pay introduced from 1.1.1995 in
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the post last held by the applicantsfdeceased raillway
servant. The learned counsel contended that instead of
e aforesaid principle and without affording
cpportunity to the applicants to state their case, the
Railway Board by the impugned order at annexurs f~1 have
laid down entirely different principle for determinaticon

of pension as follows:-

"in wiew of the pozition smerging out of

Board”s  letter  dated 20.8.2001, as
gnumerated in para 1 above., for stepping up
ra of pension/family pension as on 1.1.199% of

the pra 1995 retired/deceased Railway
servants, the scale of pay introducessd
Wz, T 1.1.1996 should be the ong that
corresponds to the scale of pay hald by the
Raillway sarvants at the time of
retirensnt/death while in service and not
the higher replacement scale of pay
introduced w.e.f. 1.1.199&6 or thereafter.
in all casss where the pension and family
pension  have besn steppsd upto 50% and 30%
Crespactively of  the minimum pay in the
higher replacement scale of pay in terms of
wf Board’s letter dated 9.9.1999, immediate
actiocn should be taken toe revise the same
wWwith refersrnce to the minimum of the
corresponding  scale of pay as on 1.1.19%4,
far the scale of pay held by the Railway

r servant at the time of retirement/death
o while in service.”
4., - Mrs. Mesnu  Mainee, learned counsal for the

applicants stated that the applicants have not made anw
formal representation to the respondents in view of the
urgency for adjudication, as the respondents are seesking.

to effect recoveries from the applicants.

5. Ledrned counsel also brought to my attention the

arder dated Z0.10.2001 in 0a M0L2962/2001 in the rase of

Shri Y. B.L. Mathur and Ors. VYs. Union of India and

ANr..  (Annexure  A~6) in which on identical facts and
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circumstances, the matter therein was disposed of with
the following observations/directions to the

respondentss-

" In this viaw of the matter and having
regard to the peculiar circumstances of the
case, wWe TfTind that the intersst of Jjustice
will be duly met Iin the instant case by
disposing of the 0A at this very stage =swven
without issuing notices with a direction to
the respondent-authority to consider the
present 04 as a representation and to decide
thae same as expeditiously as possible and in
any event within a pericd of three months
From the date of receipt of a copy of this
order by passing a reasoned and speaking
arder. Meanwhile, during the aforesaid
period of  threes months, the recoveriss
proposed to be made in terms of para 3 of the
Railway Board’s letter dated 1.10.2001 will
ramain atavead. Similarly, reductions
proposed  to be made from the amount of
paension otherwise pavable to the applicants
will also remain stayved during the same
peariod.

7. The present 04 is disposed of  in  the
aforestated terms at the admiszion stage
itself. MNo costs.

8. Registry is directed to send a copy of

the 0 along with this order to the
respondents.”

& Hawving raegard to the above, in my considered view,
in the present matter also the intersst of justice will
be  duly met by disposing of this 0A at this stage. even
without issuing notices, with a dirsction to the
respondents  to consider this Q8 as a representation and
to decide the same as expeditiously as possible and in
any  event within a period of three months from the date
of communicaticn of these'mrdgrs by passing a reasoned

and speaking order.

7. In the meanwhile the recoveries proposed  to  be

made in terms of paragraph 3 of #nnexure a-1 shall
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remain staved, as also reduction proposed to be made

£5)

from the amount of pension otherwise pavable to the
applicants shall alsc remain staved during the said

pariond.

& This 0OA iz disposed of in the aforestated terms at

the admission stage itself.

. . Registry 1is directed to send a copy of the O0a

alang with this order to the respondents.
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